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Will the Minister of FINANCE be pleased to state:

(a) whether the inquiry in all the cases have been completed; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the present status of the cases?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHRIPAD YESSO NAIK): 

(a) to (d) Cases for evasion of excise duty against industries manufacturing excusable goods are booked by Directorate General of
Central Excise intelligence (DGCE1) and the Commissionarates of Central Excise. At a given point of time, these cases are under
different stages such as pending investigation, issue of Show Cause Notice, pending adjudication. During the year 2002-03, a total
number of 5139 cases involving evasion of duty Rs. 4347.79 crore were registered. During the same period, cases booked and the
number of Show Cause Notices issued by the DGCEI were 435 and 504 respectively. 
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